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(VI) IL -GAL IMP R T OF COCOUNT 
IL AT 0 HI PORT. 

SHRE E.K. IMBICHIBAV (calicut 
An alarming ituation has ari en due to 
the eland a tins import of coconut oil 
in the name of ' attyacid' at cochin 
port. A foregin hip carrying 1450 ton 
of coconut oil from P nang ha tarted 
unloading, the coconut oil, markd as raw 
material for soap manufacturing ince 
last Thur day, Thi oil js said to be for 
a soap manufacturing firm in Kerala. 

This is yet another example of 
clandastine import of coconut oil by 
big traders and big monopolists to cheat 
thousands of oor farmers of Kerala. 
Kerala account for 90 per cent of the 
miUing copra produced in the country 
and this ca h crop sustains most of the 
farme in the State. That is why we 
cannot justify the import of the 
coconut products, The coconut 

rice . are declining. They stood 
at . 184 per quintal in November 
1 80 nd went down to Rs, 1250 in July 
1981 due to larg ca e import. This 
~",,('Jinp I"nntinued in 1982 and du to 

this the farmers and the State 10 t 
R . 1 75 crores each during the la t three 
year, When th price of coconut is 
falling in the market, price of all 
other c mmodite are ri it;lg. 

The unscrupulou trader and big 
busine men are taking . advantag of 
the loophole 1n the Import policy, thus 
timulating fall in the price. The farm-

er hould be guaranteed a stable price 
for their produce. 

The Government mu t ord r immf. 
diate confi cation of the illegally import-
ed co ocut oil. Go ernm nt also should 
take strict measure to top all illegal 
imports in future. 

I al 0 wi h the Prime Minister and 
th Commerce Minister will take note 
of the eriousnes of the is ue and take 
all nece ary steps to safeguard the 
interest of the cultivators, 
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